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3.10.1981 
	

Case called. 

Shri W. Raghavendrachar appears 
for Shri D.I. Padnianabaiah counsel for 
applicant. Shri M. Srirangaiah, 
Standing Counsel for Railways present. 
Both sides pray for time. Post this 
case for hearing on 6.11.1986. 
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This is a txrsf:i.. pltc:tiori received from the High Court of 
'::ataka. Shri A.N. Anjanapa for Shri D.V. Padmanabhaiah, counsel 

er applicant, and Sri M€ Sr €rngaiah, counsel for the respondents 

present and heard. The applint before us was working as Senior 
F:kshak in the Railway ProtEccri Force (RPF) before he was tx 
removed from service by ordcr dted 25.2.1981 of the-Respondent No.2 
(R2). The said orderwa s 01:: confirmed in an appeal preferred by 

the applicant. Both the ord:- 	re in question in this application. 

Under Section 2(a) of the diriistrative Tribuna are not
ls Act, 1985 

(the Act, for short), the pro' T.:ions of the Act/applicable to "any 

member of the Naval, Milit CT r 	or Air Force, or 	of any other 

Armed Force of the Union". S ri Sreerangaiah brings to our notice 
that by an aendment in Sept her,1985 to the RPF Act of 1957, the 

IRPF has been constituted as 	ined Force of the Union. Therefore, 
he provisions of the Act do ot apply to thecase of the applicant, 

d this  Tribunal does not ha e jurisdiction to decide this applica- 

tion. In 	: a4ew vieW,çwe i!:ect the Registry to transfer back 

i: JnllC ::tior c: ±: 	Th oort of Karrataka fox disposal. 
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